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Form XI  
Aggregate proposed shareholding in the bank (amount and %) by the promoter group, persons acting in concert (as defined 
in explanation 1(a) to section 12 B of Banking Regulation Act, 1949), associate enterprises (as defined in explanation 1(a) 
to section 12 B of Banking Regulation Act, 1949) and by entities in which the promoter group is considered as being 
interested [Refer Section 184 of Companies Act, 2013] 

  
Name 
of the 
perso

n 
/ 

entity
* 

Relationshi
p with the 

major 
shareholde
r along with 

% of 
shareholdin

g, if any 

Date of 
birth / 

Incorporati
on 

Nature 
of 

busine
ss 

activity 

Register
ed Office 
address 

PA
N 

no. 

DI
N 

no. 

TA
N 

No. 

CI
N 

no. 

Incom
e tax 
circle 

to 
which 

the 
person 
/ entity 
belong

s to 

Name 
of the 

regulat
or 

Registrati
on details 

in case 
the entity 

is 
regulated 
by SEBI 

Bank, 
branch 

and 
account 
number 
(includin
g credit 
facilities 

and 
non-
fund 

based 
facilities 
availed) 

As on March 
31, --  

Proposed shareholding 
in the bank  

Total 
asset
s (Rs. 

in 
crore

) 

Total 
net 

wort
h 

(Rs. 
in 

cror
e) 

Proposed 
shareholdi
ng g in Rs. 

Proposed 
shareholdi

ng 
in 

percentage 

                                  
                                  
                                  
                                  
                                  
                                  
                                  
                                  

  

* To indicate the previous names also, if any  
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